333 Mivsent Apprepriation PHALGUNA 29, 1900 (SAKA) Punjpd Excise

(Vote on Ac~- count) Bill

ogm-mmmvmoum
. of the Snancial yetr 197590,

MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill to provide for the with-
drawal of certain sumg from and
out of the Consolidated Fund of
the Union territory of Mizoram for
the serviees of a part of the finan-
cial year 1979-80."

The wmotion was adopted.

SHRI SATISH AGAKWAL: I in-
troducet the Bill.

o ———

15.10 hrs.

MIZORAM APPROPRIATION BILL
1979*

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI  SATISH AGARWAL) :
1 beg to move for leave to introduce
a Bill to authorise payment and ap-
propriation of certain further sums
from and out of the Consolidated
Fund of the Union territory of Mizo-
ram for the services of the financial
year 1878479,

MR. CHAIRMAN: The question is

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain furthet
sums from ang ot of the Conso-
liddted Fund of the {nion territory
of Mizoram for the services of the
financial year 1978-79.”

The motion was adopted. ..
SHRI BATISH AGARWAL
1 introduce thie Bill.

—————

15.12 s,

PUNJAB EXCis® (DELH! AMEND-
MENT) BILL

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
($HRI SATISH AGARWAL) :
Madath Chairman, I beg to move:

“That the Bill further to amend
_the Punjab Excise Act, 1014, a3 in

) (Delhi Amdt.) Biil

The Union Territory of Deihi db
not have any Excise Act of their cwm
and accordingly the Punjab Excise
Act, 1914, dnd amendments made to i€
have been extended to the Uriorr Per-
ritory of Delhi by notifications: issued
under Section 7 of the Delhi Laws
Act, 1912 and Section Z of the EUnions
Territories (Laws) Act, 1938 with the
necessary restrictions and modifica-
tions. This Act as modiffed regulates.
inter alia, the sale of intoxftants b
two methods, namely, licensing and
taxation. As for taxation is concern~
ed, Section 16 of the Act providcs thag
no intoxicant shall be imported, ex—
ported or transported except aftes
paymént of any duty to which it may
be Mable under this Act or executiom
of a bond for such payment, and’ iz
compliance with such conditions s
the Lt. Govefnor of Deihi may ime
pose. Similarly, Section 23 lays dowmns
prohibition of removal of intoxicant
froin any distfilery, brewery, wirew
house ot other place of storage uniess
the duty, i any, paysble under
Eh&p!t:en?hasbeenpaidoraw

as exetuted for the payments
thereof. Section 31 or the shid Act ite
Chapter V provides for the impost—
tion of excise duty, or countervailing
duty at such rate or rates as the Lt.
Governor of Delhi would direct o
any excisable articles imported, ex-
porteg or transported, manufictured,
cultivated or manutactured in auy

digtillery or brewery licensed under
the Act.
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